
ITEM NO.2               COURT NO.15               SECTION II-A

               S U P R E M E  C O U R T  O F  I N D I A
                       RECORD OF PROCEEDINGS

Petition(s) for Special Leave to Appeal (Crl.) No(s).1596/2024

(Arising out of impugned final judgment and order dated 19-09-2022
in  CRLA  No.351/2022  passed  by  the  High  Court  of  Judicature  at
Bombay)

HANY BABU                                          Petitioner(s)

                                VERSUS

NATIONAL INVESTIGATION AGENCY & ANR.               Respondent(s)

(IA  No.179985/2023  -  EXEMPTION  FROM  FILING  C/C  OF  THE  IMPUGNED
JUDGMENT,   IA  No.179986/2023  -  EXEMPTION  FROM  FILING  O.T.,  IA
No.24049/2024  -  PERMISSION  TO  FILE  ADDITIONAL  DOCUMENTS/FACTS/
ANNEXURES,  IA  No.234306/2023  -  PERMISSION  TO  FILE  ADDITIONAL
DOCUMENTS/FACTS/ANNEXURES,  IA No.218842/2023 - PERMISSION TO FILE
ADDITIONAL  DOCUMENTS/FACTS/ANNEXURES  AND  IA  No.179988/2023  -
PERMISSION TO FILE ADDITIONAL DOCUMENTS/FACTS/ANNEXURES)
 
Date : 03-05-2024 This matter was called on for hearing today.

CORAM : HON'BLE MS. JUSTICE BELA M. TRIVEDI
         HON'BLE MR. JUSTICE PANKAJ MITHAL

For Petitioner(s) Ms. Payoshi Roy, Adv.
                   Mr. Sidharth Sharma, Adv.
                   Mr. S. Prabu Ramasubramanian, Adv.
                   Mr. Bharathimohan M, Adv.
                   Mr. Santhosh K, Adv.
                   Mr. Manoj Kumar A, Adv.
                   Mr. Avinash Kumar, Adv.
                   Mr. P Ashok, Adv.
                   Mr. Vairawan A.s, AOR
                                      
For Respondent(s) Mr. S V Raju, A.S.G.     [Not Present]
                   Mr. Zoheb Hussain, Adv.  [Not Present]
                   Mr. Annam Venkatesh, Adv.
                   Mr. Arkaj Kumar, Adv.
                   Mr. Samrat Goswami, Adv.
                   Mr. Arvind Kumar Sharma, AOR
                                      
                   Mr. Nitin Lonkar, Adv.
                   Mr. Siddharth Dharmadhikari, Adv.
                   Mr. Aaditya Aniruddha Pande, AOR
                   Mr. Bharat Bagla, Adv.
                   Mr. Sourav Singh, Adv.
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                   Mr. Aditya Krishna, Adv.
                   Ms. Preet S. Phanse, Adv.
                   Mr. Adarsh Dubey, Adv.                   
                   
          UPON hearing the counsel the Court made the following
                             O R D E R

1. The learned counsel for the petitioner states that she does

not  press  for  the  present  petition  as  there  is  a  change  of

circumstance and the petitioner would approach the High Court for

appropriate remedy.

2. In view of the above, the Special Leave Petition is dismissed

as not pressed for.

  (RAVI ARORA)                                    (MAMTA RAWAT)
COURT MASTER (SH)                               COURT MASTER (NSH)
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